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NSC Delhi this ths2i\^ Day of August -199S
Hon'ble Mr- R.K- Ahooja, Member (A)

1 . Shri Arun Sharrna,,
S/o Shri S„K,. Shai'-nia, _ ^

rn H A- C - camp), Mausarn Bhawan, L.uui ,-tuo.t.u
New Delhi-110 003 and residing_^^aL

''l609 , ̂ Del hi Adrnin istration F la lc, ,
Gulabi Bagh, New Dell'ii

r''i |'"i f" X 'c.> ^ K-." 1 1 s. r i I! 3- |j

ann of Sl'iT'l Rarnj i ljae.a,, ^
Retired as a Post Graduate reacnar iromi
GoVt „ Boys Sen ioi" 3econdar y s:.eheoi ,
B ha rat Nagar., Delhi
pi reotorats of Education,
Govt. of N,.Cr,Tt of Delhi,
01 d Sec ret a r i at, Ds ]. h i. A.np J J e..id-i i

(By Advocate:; Shri B Krishnan)

-Versus-- ■

Driinn of India through its
Secretary, Ministry of Urban Deveioprnen l,
1st Floor, 'C Wing,
N irtna n B h a wan , N e w u e 1 h i ~ 11 o o x 1

The Director of Estastes,
!d i r e c t o r a t e o f Estates,
41 h F I'Ci o r , ' C" W i n g ,
N i r rii a n B fi a w a n , N e wi id e ,1 h i -1, J. o l J

The Estate Officer, ^ • _ _ ,
GovL., of Na'tional Capital Tei-i-itory or Dc.Ln.i.
Land & Building Department,
V'ikas Bhawanrn,
I.. F' „ E s t a t e , N e w D e 1 h i. — J -1F.' u rj,/ „

The 'Secretai-y,

L_and & Building Departmsivis
Govtl of NiC.T,. of Delhi,
A  B: J. C'CK V Ka.l- ci hawai i,

T-n d i"a|;"> rats. t fia £stat
i""-!i!t;'.■'■J r..-'0 J. l"i 1 J- ^■' - Rer.poi i clOTi 1:0

{  (3>-^ IVA-V.' 2.Wva )

ju



ORDER

^  [-1 o n " b 1 e 31'l r i R .. K ,. A h o o i a, M e m b o r (A)

rhe applicant No- ^ 2 who is worNci i'iO as a

Dost-praduats teachor undsi" idio bii f, L.t; nh

Education, Govt- of NoD-Tl- of Do:], hi was allotto-d a

accoiTiffiodation 'naaririci No,. .1309., Delhi odtn in ;i sor a ti on

F1 & t. s „ G u 1 a b i B a g hi ,. N e r e t i r e d o n 3 i ,. 3-19 9 6 ,. N i o s o 11,

appJ. i.cant No. 1. joined trie office of thc: r3:! reoror

C:enei~a 1 Metereo 1 ogy at; Newi Dsi hi sinc;e .10 .. i.,1.199h .. Un

1; he ret i. reineni: of app 1 i can t No 2 , app i i ca.n t Nii,. ..i

sought ad hoc allotrrient of accoriimoc'aticjn ailotteci

3 a nil sir to his father.. The reciucst was tuf^ned down oi i

the ground that he was not eligible for aJ.iotment of

acconiiTioidat i on f roixi thiei- Nb I of Delhi poo.) .. un Liii

other hand., Drrectoicate of Estate, respondent No. 2 was.

not willing to consider his case as the facility of ad

hoc allotment to wards of Govt,. officers is availaiiie

only where the original all.ottse has a liouse hr-oni idi.

general pool.

2. 1 hia''.;S5- heard tlie counsel. 3hri )1 .

Krishnan, for thie applicant Mrri' cited a nunhrei' oi

decisions. of tl'iis Tribunal (O.A.. No.. 1,13/96 Dircnl.

Kuriiai- Gharma Vs„ Sscretary, Land & Building Departinont

(Estate- Granchi) ,, NET of Delhi, and 0,. A- ifo.. iE'^ ,y..'".''r.,

3hri Sarijesv Jos hi T Ors. Vs. Gecretary.. H in is try oi

Urban Dsveioprnen t) in wihiich in the sirnilai' r ja-cums).,ince-s,

directions wiere given. Tlic i~esi:)ondon to to ceneb-.iai- ui i -

Irit.ei'' -pool e-xoI'-iango of lioiiric "O uittS'i i o i he iv- -' ■ - ss

Govt. orffcia.) .. • ..igi -oe wMrh i.ii- Jc . i rocl -.sir • ; .

lihie c;~.':-sent casv is .liinii ,. :- in. ti .e- ii" '. i ' ■ n i ■_



Accordii-igly, t:li.i.3 OA is disposed of oi ldi 10-0

diracvtion the i-espondsi'i t Ho. J. otj ). n

c: o i'l s u 1.1:0. t i o n w i t i'l s o- s p o i i d e n t; H o.. 2 c o i i s i < 1 e i r: li e

ciucstioii of inser poo] e>oohang£ c.f house alJottoci to

applicsii h No,, 2 and decide the reqiiest oi" the appi icanii

fop pegi.j Is. rd. sat ion i.n favour oit apirjliapH, No. .1. .. i n s^.

kuli tie done within a iiieriod of four montl-iS from tis-

date of receipt of a copy oi this order „ l iiJ. sue.ri uimo

a deci 3ion is taken t hie aC'pi ican ts w 1.1 ] iiol: io.?■ - v Ic ten!.

from the quarter in qi,!estion . Thii :s wii .l. , however.. n.--

witiiou't pi-e,;judice to this right of l:ho respondents to

c 1 a i m r e n t a s p a r r- u las,,

The 0.. A is disposed of as above. There ts-

urdsf- as to costs.

I  1

1. K . P

Mamjje-r'CA)
( R. K. ftnoojA-}^

M i L t a 1 ■


